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Title: Discussion on the motion for consideration of the Inter-State River Water Regulatory Authority Bill, 2005. (Bill
Withdrwan)

MR. CHAIRMAN : Now, we take up item no. 45 — Inter-State River Water Regulatory Authority Bill, 2005.
Shri Mohan Singh.
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As a result of smaller States being constituted in the country, the number of rivers passing through another State or States
from the State of their origin has increased. Usually, the practice is that the upstream States store the river water at its
originating point and the neighbouring downstream States do not get adequate water for their needs. During monsoon,
water is released in the river by the State of its origin, as a result of which, the downstream States have to face the
devastations caused by floods. In dry season, people of downstream States suffer from drought conditions. Water is one of
the principal reasons of dispute amongst different States. Therefore, it has become necessary to bring all inter-State rivers
under the exclusive jurisdiction of the Central Government. The Central Government should undertake the exercise of water
sharing through a regulatory authority keeping in view the needs of various States. In addition, providing resources for
water harvesting to States that are faced with floods and drought is also very important.



Hence, I am moving this Bill for the consideration of this House.

MR. CHAIRMAN : Motion moved:

"That the Bill to provide for the constitution of an Inter-State River Water Regulatory Authority for the
distribution of inter-State river water and for matters connected therewith or incidental thereto, be taken into
consideration."
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SHRI S.K. KHARVENTHAN (PALANI): Thank you, Sir, for the opportunity given.



First of all, I am appreciating and congratulating our hon. senior Member Shri Mohan Singh for introducing this Bill. Through
this Bill he is suggesting to constitute an Inter-State Water Regulatory Authority by the Government of India to resolve the
disputes between the State where the river originates and the States where it flows. [k62]

He has suggested in clause 5(1) of this Bill that the Authority shall consist of the Chairperson, who shall be a retired Chief
Justice of Supreme Court and four other members who are retired and have held high positions in the Ministries of Water
Resources and Energy of the Central Government. Then, he explains the functions of the Regulatory Authority. The first
function is to calculate the water resources available in all the States and their requirement of water for the purposes of
irrigation, drinking and generation of power. It is also to advise the Government with regard to water harvesting policy.

These are the things he has suggested.

If you go from Kanyakumari to Kashmir, throughout the country all the States are having problem of water sharing. When
our great late leader Shri K. Kamaraj became the Chief Minister of Tamil Nadu, on April, 14, 1954, he planned to construct
various dams in the State of Tamil Nadu, particularly Bhavani Sagar Dam and Amaravathi Dam etc. for irrigation purposes.
Now, all the States, where the river originates and flows to other States, are fighting for sharing of water. So, the hon.
Member has suggested through this Bill to solve this problem between the States.

I want to put forth before this august House that to solve the disputes between the States, inter-State River Water
Disputes Act was enacted in the year 1956. It was further amended in the year 2002 to adjudicate the disputes in a time
bound manner. A number of cases were referred to this Inter-State Water Dispute Tribunal and those cases are pending for

a number of years. Huge money is already spent for solving the problem, but the problem is not yet solved. During the rainy
season, we are able to see that there is more water flowing in River Ganga and River Brahmaputra, without using it for any
purpose.

If you go to the Southern States like Tamil Nadu, we are not able to get water in a time bound manner for
agricultural purposes. Even though we have Cauvery delta in Tamil Nadu, we have to beg to other States for taking the
water; otherwise total agriculture in the State will collapse. That is the position. Now-a-days, we are having shortage of
water. We are in need of water for having hydro-electric projects. Those States which are having more water, they can give
it to other States which are not having sufficient water.

Under the provisions of the Inter-State River Water Disputes Act, the Inter-State River Water Disputes Tribunal was
constituted and a number of cases were referred to it from various States. In this regard, I want to mention certain cases.
With regard to rivers Ravi and Beas, there is a dispute among Punjab, Haryana and Rajasthan. Till 2006, for this case
alone, they spent nearly Rs. 5.45 crore. There is Cauvery River water dispute among Kerala, Karnataka, Tamil Nadu and
Pudduchery. Till 2006, nearly Rs. 10.43 crore were spent. With regard to Krishna River water dispute among Karnataka,
Andhra Pradesh and Maharashtra, nearly Rs. 2.05 crore were spent. The entire expenses for the Tribunal are borne by the
participating States. Even after spending these huge sums, the problems are not yet solved.

There is a dispute among Goa, Karnataka and Maharashtra with respect to Madei, Mandovi and Mahadayi Rivers.
These are all long pending disputes. Andhra Pradesh and Orissa are fighting in the same manner regarding Bansadhara
River water. Then, Tamil Nadu and Kerala are fighting with regard to water of Mullaiperiyar River. That is continuously
going on. The Government of India is effectively and sincerely trying to solve the problem by way of negotiations. If the
negotiations do not succeed, the problem is referred to the Tribunal. The matter is pending in the Tribunal also. Once the
Tribunal does not solve it, it goes to the Supreme Court. In the Supreme Court also, it remains pending.

Unless the inter-State water disputes are solved throughout the country, there will not be a permanent solution of water
required for irrigation and power generation purposes.[s63] For example, if the States come forward with a compromise,
then the problem will be solved.

As regards Madhya Pradesh and Uttar Pradesh, a Memorandum of Understanding (MoU) was signed one year back with
respect to the Ken-Betwa link. Similarly, Rajasthan is also preparing to sign an MoU with respect to Chambal, Kali Sindh,
Parbati and Banas rivers for irrigation and drinking purposes. Therefore, our senior hon. Member, Shri Mohan Singh,
suggested constituting the Inter-State River Water Regulatory Authority with the help of which all the rivers will be taken
by the Government of India. Hence, based on this suggestion, the Government of India can direct the States -- where water
source is available or from where water originates -- to provide water to the States where water is necessary or required.
If this Bill is accepted by the Government, then the problem in this country will be solved. Hence, I am welcoming this Bill,
and supporting this Bill.
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3MUGY VAT SRIST TolRM &, SADT Sil YD1 dolol, SADT 3Metsl AYHT DIE T Aaiforga AT sermelior o $3IPB Gl 36 AGR oY, it
fSerrs @i, cifébol d BRI IRBR I Siel Aerel 3iT FHoll FHeJIeRI B 3T USk U2 8l| 3AhI 3=Iel Bd AT AsrIfea awcufer oft, blr Ipar
Riwifzer w¥il, dorer foslt sz a3 A wswifdan ecuics St arday, ar ¥ 9 fodl @ waal @1 diwr oft ordl Biclen 9 @ afdcrors i
wotlew b dla o1 farg 81 2 sizeret 3 #er ygor b dia 3 wrefl, Rier iz urddl o1 Rarg 81, a=iifds a1 &Y dier 2mer A ot 32 2, 5 @ ar
oRIl 3, 3@ aKt @2 cft &, Afdser aai urefl ordl fBrer va1 3,

#Blca, A 3 fder @ Jelol DI g 3R WDR A AUD AEAH A AP BT & [ Dler sier grftrasavr Gt ofteg Femuon bt sy, aifds sarst
AT &l 81 D,

Stet Feneret dicft (G Awelor Aer) & Slola arsA dedlel Ated, A2 et 3 agt weft 2 v aser Ris sft aga &l srcor e a3 3 am &) sordt
fge @1 3 Werwea war g 3l sordl @i A AsA g, afewm il A2 Defler Alsar Biz Sft, 2w RBiz Sit siiz alicons & s xadew Sit of it ot
acrn, 3 3aAbt e A adfder A Asdd g 523 fer @1 5t Fecde 3, 33A oo 3 fp dsor Bis St d et 3 v adt Rian 8, ot a1=1 oft 3 3fie a2
31Gol @I 3| Folepl dAdclit &, Sodlol Usld I S, Aol 9t S & ast ureft 3, ciftber urslt Ui @1, St ofid 2, o1t Sl dz A a1dl Pretar
&) pwol, ot & ar off sediol @dl| asi at gfdwanra &) St of¥en & foraet a3 & &, cliar et &, soral bl aacilh &) sorar a&
oft aot1 & b ot 3t urofl Bt et ordl 3 awiet 3 s ol S awAer @1 awren ) Sk b 2R Ris raa St of srger W WKl B WD
oft @ard; St ¥ sitsier Awrer 3, 3o a1 A asu g, b2 swsr fbar aa @ 2, swpist Ao ordl aifde; & amudt ara A AsHA § SoBlo
scafeifebor bt oft ara &Y aIctifep 331 ap e 2 P w6 @Id Siedt A 8 Sie; A snud! grd adar & fpelt e smuds mer wea SPIw? wd
1| AG dgd Sl AACH 3 3 AMUB! dagd &l dwfler 3 adden a@@ifds ol o s afster B &) 33 Al I P <IEA CPIRI &) A TD
28Iy 3 o ard @ & A #Higol Ris Sft o1 2#eler o & adifds sorchl e dge st & Sonrpl o1 &t 2s ®m 8 fo6 a Aad fére Riar «3 |
AR ST 3N IsTelat I et &) A @i 3 e1garvn Big Sft of adrm aAe=r yeor 3l Jsrensl Mol B HDFIC dIol aifde) i sAD ae i
3IUDT 1391, Uscl 3 SRI g2 diad &l ara wzem,

Shri S.K. Kharventhan raised real issues. He said that there are disputes between Kerala and Tamil Nadu on the Cauvery
basin, that the institution of tribunal takes a lot time, and that they are going to court. But you will realize that there is a
system in the very Constitution. If we delay, then the Supreme Court can take suo motu notice of that. There is a system in
our Constitution. We have the Judiciary; we have the Legislature; and we have the Executive; and we also have the
jurisdiction. We should feel proud of these organs. But he is right because court takes a long time. The thing which can be
resolved through discussion, cannot be resolved by courts, even after spending a year. Therefore, in due course, we have to
go to that. But here and now, I must say that we cannot avoid tribunal. [p66]

Water Disputes Act is based on the Constitutional provisions, that is, article 262 of the Constitution of India. First of
all, T would like to tell Shri Mohan Singh that as for the institution of a Regulatory Authority is concerned, I would say that
at the moment it is not needed because Entry 56 of the Constitution of India is comprehensive enough. I have already told
you that I want to save the time of the House and so, I will not speak much. I have a copy of the Constitution with me.
Entry 56 of the Union List is powerful enough. It gives power to the Central Government. The position is that the Founding
Fathers of the Constitution worked very hard. They gave power. They wanted water to be the State subject. Even though
there is entry 56, it overrides Entry 17 of the State List. Yet, it cautions that you may not invoke it in such a manner that



the States will not be in agreement with you. So, after long thinking on these issues we have come to a consensus.

What is the consensus? The consensus is our agreement in the Ministry. After deliberations in both Houses of Parliament,
in our Consultative Committee, the situation that prevails in the country is, we are consulting the States. We cannot do
anything without their consultation. The consensus is now reflected when we are proposing to set up a River Basin
Organisation in consultation with the co-basins to decide on the optimum development of the basin and use of water in an
equitable manner and to resolve differences through consultations. We are doing that but the process is lengthy. Something
should happen.

I agree with the spirit of the hon. Member. Something should happen so that the upper riparian do not control water
or use water in such a manner that the lower riparian are put to difficulty. In monsoon they have enough water to flood
others and when there is scarcity of water they face drought. We must avoid that situation. Every drop of water belongs to
the nation. It does not matter through how many States a river flows. It belongs to all, belongs to the entire nation.

I am continuing this discussion with the hon. Chief Ministers. We are trying to evolve a broader consensus in the
country. We shall do that but I have a little apprehension. Sometimes, the difficulty may arise. As an organ of the
Government of India I may like the States to come to a consensus but that may become difficult. I sat with the hon. Chief
Ministers of Tamil Nadu and Kerala. I was all the time promoting understanding between them. Ultimately, that issue has
gone to the hon. Supreme Court. What can I do? I cannot do anything. I tried my best to promote understanding.

We are lucky that in response to the needs of the society this Constitution has been amended umpteen times. So, in
future we may think of creating some mechanism where a situation will arise in the country - I would not say compulsorily
— where the States will have to be reasonable enough to come forward to have an agreement. As of now, people talk of
disputes. Let me tell you that already 125 agreements are in shape. When I was in abroad, somebody asked me that in
India we have disputes on water. I told him that yes, we have disputes. We have Tribunals which take a lot of time and a
lot of money also. We waste money and time on disputes and go to the Supreme Court. In India already 125 agreements
are in shape. So, we should not be afraid of disputes. Through consultations with the hon. Members in the two Houses, we
should evolve a system where the States will rise to the situation and there will be no dispute. We shall try to resolve this
issue. The States will resolve this issue among themselves.[R67]

In this connection, I would say that inter-linking is a tool to use water equitably and in a better way. Prof. Rasa Singh Rawat has
quoted Abdur Rehman Khane Khana and he talked very beautiful things. He is a nationalist. I say that but ultimately he came to
politics finding fault with this Government where he was totally wrong. The situation in his mind is that this Government has kept
inter-linking on the back burner. That is absolutely wrong. My Ministry is putting a lot of effort for inter-linking. Ken-Betwa link
DPR is in progress. The DPR is a very difficult thing. You have to get concurrence from the Ministry of Environment and
environmentalists have to sit and apply their mind. It takes a lot of time. Then, you have to agree on a DPR. Finally, thank God
that there is DPR in process. They wanted three years but I begged of them to kindly give it in two years. I do not know whether
they will be able to complete it or not. Six months have already elapsed and one and a half years more is there. But when Ken-
Betwa DPR will be ready and we start working, it will be a very great news that two rivers will get linked. It would bring a lot of
relief to Uttar Pradesh and Madhya Pradesh.

I am following it vigorously Parvati-Kali Sindh-Chambal link. Let me tell you, my dear friends, that not only did we
provide MoU to Rajasthan and Madhya Pradesh but I wrote three DOs so far to Shri Chauhanji and my sister, Vasundharaji
that this is your water, use it properly, connect these rivers and give relief to the people. Writing DO means putting a
concerted effort. It is not merely MoU, it is with them, let them decide. You should help them because you are the hon.
Member from that State. Par-Tapi-Narmada link pertaining to Gujarat-Maharashtra, Daman-Ganga-Pinjal link, Godavari-
(Pulavaram)-Krishna-(Vijayawada) link pertaining to Orissa-Maharashtra-Andhra Pradesh-Karnataka and Chhattisgarh, for
Par-Tapi-Narmada and Daman Ganga-Pingal links, MoUs have also been provided. We are persuading these States to kindly
do something. It is your water and it is nation's water. You come to an agreement and connect these rivers. We are at your
disposal with all technical help and whatever help is needed.

Therefore, my hope is that this Ministry will succeed in inter-linking. If we connect these five links, we have 14
feasibility reports for the peninsular area ready. We are also working for the Himalayan links. We are vigorously in touch
with the Government of Nepal because now it is possible to deal with Nepal in a better way. Unfortunately, Nepal is not out
of woods totally but as compared to earlier situation, it is in a better position. It is marching towards democracy. My
officers have visited Nepal during these six months. We wish to do something in the Himalayan area also. Our feasibility
reports are ready for two links for indian position . Now 14 feasibility reports in peninsular component are ready.

So inter-linking is a positive thing. The question of inter-linking will certainly bring relief to this country and I can
assure this House that it is not on back burner. My Ministry will take positive action in that direction.

Now I would request Shri Mohan Singhji that I have accepted the spirit of his Bill. So, I would request him to



withdraw this Bill.

off Algat Rig @ a1amufer a1gicel, Arolofter sicf Sft iz Jref Fimorofler =il of s3I A= @1 Yzdd dat b Ui S Fion ft, 3313 3ol gt rgafer
oietr$ &[MSOffice68]

816, dolofta dicfl Sft b armvr A A= cren b S ureft Y SFa &, 3AWD Admerer 3R arfeRil B fAael & el & fére, Jid} Sft B orgea A
oIl fawIIal, SoTepl FefIcr csfl 31 el ganr &, s3fere 721 51 fAdIe @ arud clol bl srepafer &t sme)

MR. CHAIRMAN : The question is that leave be granted to Shri Mohan Singh to withdraw his Bill.
The motion was adopted.

oft Aol Biz : w1dlew, i Rdees @1 ara dar &

17.41 hrs.
(Dr. Laxminarayan Pandey in the Chair)



